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(i) RE: NOTICE OF QUESTION OF PRIVILEGE
Title: Need to conduct an enquiry in the matter of breach of privilege of an MP by a private company.

MR. SPEAKER: | have received a privilege notice from Shri Ashok Kumar Singh Chandel. If he is present, | would like to
ask him whether he wants to say anything.
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MR. SPEAKER: Shri Ashok Kumar Singh Chandel, | have received your notice of question of privilege
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, it is a very important issue. The hon. Member has said that he
can produce the papers which will justify who is influencing the Finance Minister....(Interruptions)

MR. SPEAKER: Shri Dasmunsi, he will defend himself.
SHRI PRIYA RANJAN DASMUNSI : Therefore, this is not a lighter issue....(Interruptions)

MR. SPEAKER: Shri Chandel, | have received your notice of question of privilege dated 7" July, 2003 and notice
for the 'Zero Hour' wherein you have raised that M/s. VLS Finance Limited have breached upon your privileges. |
have already called for the factual note from the Ministry of Finance. They have also been reminded to expedite
their reply. | will take a decision in the matter on receipt of the factual note from the Finance Ministry.

...(Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): | have given notice of an Adjournment Motion....(Interruptions)
MR. SPEAKER: | have received several notices.
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MR. SPEAKER: | have received several notices. All the notices are important. | want to take up the maximum
number of notices, if you cooperate. We have got only half-an-hour. Therefore, | can go ahead with the business
and give opportunity to maximum number of hon. Members to speak on their notices provided you all cooperate with
the Chair as you cooperated yesterday. Yesterday, we could dispose of 25 notices. As a matter of fact, itis a
record. Today also, | want to take up the maximum number of notices. Please do not shout. | have already got the



names with me. Please do not disturb the House. | will call the hon. Members to speak one after the other. | have
taken note of those hon. Members who have given notices of Adjournment Motion, those who have given notices of
suspension of Question Hour and also "Zero Hour' notices. According to my discretion, | have drawn up a list. Let

me go accordingly.
...(Interruptions)
SHRI BASU DEB ACHARIA : My notice is there. So, next is mine.
MR. SPEAKER: It is not yours. First, Shri Ramji Lal Suman will speak and after that Shri Rupchand Pal will speak.



